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Manipulation of prices of farm produces

3892. SHRI RANJIB BISWAL: Will the Minister of CONSUMER AFFAIRS, FOOD
AND PUBLIC DISTRIBUTION be pleased to state:

(@ whether Government has issued instructions to the commodities futures
regulator Forward Market Commission (FMC) to curb speculation and price manipulation
in farm produces, particularly pulses and edible oils, keeping in view the high rise in
the prices of pulses and edible oils in the country, if so, the details thereof;

(b) the impact of such manipulation on prices of the said farm items; and
(c) the corrective steps taken by Government in this direction?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD
AND PUBLIC DISTRIBUTION (SHRI DANVE RAOSAHEB DADARAO): (a) to (c) The
Forward Market Commission (FMC) has ceased to exist with effect from September 28,
2015 consequent to merger of FMC with Securities and Exchange Board of India (SEBI)
in terms of the provisions of the Finance Act, 2015. SEBI is the regulator of commodity
derivatives market with effect from September 28,2015.

SEBI maintains constant vigil in the market and in case of any abnormality, takes
appropriate action. In order to strengthen and maintain the integrity of the commodity
derivatives market, SEBI has taken various measures and has prescribed specific norms
in the areas of risk management, imposition of additional or/and special margins to
contain high volatility in prices, position limits, daily price limits, governance of
Exchanges, registration of brokers, arbitration mechanism, investor grievance redressal
mechanism, etc. Exchanges have to comply with all such norms prescribed by SEBI
within the specified timeframe, compliance of which is monitored by SEBI by way of
periodic inspections. SEBI is also carrying out continuous monitoring and surveillance,
under which, the commodity derivatives market is continuously kept under watch to
ensure market integrity.

Payment to FCI to run procurement, storage and distribution network

3893. SHRI K.K. RAGESH: Will the Minister of CONSUMER AFFAIRS, FOOD
AND PUBLIC DISTRIBUTION be pleased to state:

(@ whether the Centre is fully paying the Food Corporation of India (FCI) the
cost to run the massive foodgrain procurement, storage and distribution network;
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(b) if so, the details thereof;
(c) if not, the reasons therefor;

(d) whether the Centre owes any money to FCI on account of funds used for
procurement; and

(e) if so, the details thereof, year-wise?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD
AND PUBLIC DISTRIBUTION (SHRI DANVE RAOSAHEB DADARAO): (a) to () Yes,
Sir, Department of Food and Public Distribution fully bears the cost to run the foodgrain
procurement, storage and distribution operations of Food Corporation of India (FCI).
The Department has provided ¥ 1,40,098 crore as subsidy to Food Corporation of India
for Financial Year 2018-19. This includes National Small Savings Fund (NSSF) loan of
Z70,000 crore. The budget provision of food subsidy for FCI for FY 2019-20 is
¥ 1,51,000.00 crore.

In addition to this fund, the working capital requirement of FCI is financed
through a mix of debt and equity. The debt comprises National Small Savings Fund
(NSSF) loans and Ways and Means Advance, both provided by Government of India,
Cash Credit Limit (CCL) facilities from consortium of banks backed by Government of
India guarantee and long term Government guaranteed bonds. In addition, FCI is also
availing unsecured Short Term Loans (STL) from scheduled banks to tide over cash
flow mismatch.

Gap in desired and functional FCI warehouses

3894. SHRI K.C. RAMAMURTHY: Will the Minister of CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION be pleased to state:

(@ the details and number of functional agro warehouses under FCI in the
country, State-wise;

(b) whether Government is aware of any gap in the actual and desired number
of agro warehouses;

(c) whether it is proposed to increase the number of agro warehouses, if so, the
details of the proposed number, time-frame and revenue sources for the same; and

(d) whether it is also proposed to ease the multiple regulatory requirements to
improve the viability of agro warehousing as a business?



